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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL CALCUTTA
BENCH, CALCUTTA
AN APPLICATION UNDER SECTION 19 OF THE

- ADMINISTRATIVE TRIBUNAL ACT, 1985.

0.A. NO 35/0m0410F 2019
IN THE MATTER OF:
Manju Lama, wife of Late Buddha
Lama, aged about. 63 years,
residing at M‘icowave»Statioﬁ, Dr.
Zakir Hossain Road, Youth Hostel,
Darjeéling .(Mj, 'Darjeeling—%34101 .

| ....APPLICANT.

-VERSUS-

1. U-‘ni'on' of India, serviée through
'.the‘ | Secretary, Ministry of
'Clbmmunication; Department of

" Telecommunications, Sanchar

Bhavan, New Delhi-110001.

2. Bharat Sanchar Nigam Limited,
through the Chairman and
‘Managirig Director, 20, Ashoka

Road, New Delhi-110001.
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3. The Chief General Manager,

BSNL, Eastern Telecom Région,

_Telehpone Kendra (8t Floor), P-10,

New C.1.T. Road, Kolkata-700073.

4. Seniotr Accounts Officer
(Pension), Depariiient of

Telecommunications, office of the
Controller . of  Communication
Accounts, West Bengal Circle,

Kolkata-700069. .

5. Deputy , Controller of

Communication., ‘Accounts
(Pensionj}, Departrhem of

Telecomm—u'nication's', office of the

Controller- of - Communication

Abco_uhts,' West Bengal Circle, 2nd

& 3rd Floor, 8, Esplaﬁad.e East,

Kolkata-700069.

6. Asstt. Controller of
Communication - Accounts
(Pension), Department of

Telecommunications, office of the
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. Controller of Communication

Accounts, West Bengal Circle, 2n¢

& 3rd Floor, 8, Esplanade East,

'Kolkata-700069.

7. The Accounts Officer, office of
the Dy.. General Man:lager
(Maintenance), - ETR, BSNL,
Micromave Complex, | Telephone

Exchange, Siliguri-734001.

8.  .Sub-Divisional Engineer,
Bharat Sanchar .Nigam Limited,

Microwave Maintenance, Microwave

. Station, .-Jalapahar, Darjeeling,

 District--Darjeeling, Pin-734101.

9. The Accounts Office, office of the
DGM, ETR, Microwave Complex,
Telephone Exchange, Siliguri-

734001.

"~ ....RESPONDENTS
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH
0.A/350/91/2019 Date of Order: 25.01.2019
Coram: Hon’ble Mr. A.K Patnaik, Judicial Member

Manju Lama —vs- BSNL

For the Applieant(s): Mr. K . Chakraborty, Counsel
< : Mr. A. Halder, Counsel
For the Respondent(s): | Ms. C. Mukherjee, Counsel
ORDER(ORAL)

A K Patnaik, Member (J): ;;.‘_j;f"«'«“ Fle ™
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Heard Mr. K. Chakraborty,de qo: nke f}eadmg Mr *A Halder, Ld. Counsel
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for the applicant, and Ms C*Mukﬁ J .fCounseL,gap*piearmg for Ofﬁc1al
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2. This O.A. has been ﬁled underf‘:Sectllon ‘19 of the Admlmstratlve Tribunals
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“ 1) »An “order Ho Liséle dlrectlng the concerned
respondents i) aﬁow the family pensionary benefits in

favour of the petitioner and his unmarried daughter
forthwith.

ii) An order do issue directing the respondents to produce
all records relating to this case before the Hon’ble
Tribunal 'so that after perusing the same conscionable
justice be administered.

ii1) Cost and incidental charges.

iv) And/or such pass further order or orders direction or
directions as Your Lordships may deem fit and proper.”

3. Brief facts of the case as narrated by Ld. Counsel is that the applicant is the

second wife of Late Buddha Lama, deceased employee of the BSNL, and their
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representation .dt. 03 12. 2018 (A*nnexul:e“A/8"
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marriage- was solemnized on 27.04.1992 in the Office of Marriage Registrar,

‘Darjeeling. It is further submitted that the first wife of the deceased employee, viz.

Nilu‘ Tamang, married to another person and was living separately. T};e grievance
of the applicant is that after the death of her husband on 24.10.2014, she
represented before the authorities on 31.10.2017 along with successien certificate
but till date no action has been tai(en by the Respondents to gpant her the
pensionary benefits. Ld. Counsel for the applicant submitted that ventilating her
grievance the apphcant has preferred a representation on 03.12. 2018 (Annexure-
A/8) before Respondent No 3 seeking penswnary benefits but no actlon has been
taken by the Respondents till date. He further submitted that grievance of the
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applicant may be redressed if Respondent N&.34s directed to consider the said
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4. Having heard Ld“Counsel foi"thi?«p : res’*"i\'}‘vlthout g@mg ?nto the merit of the
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'iné‘*rResgondentsﬂNOn 3 to consider the
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Af,iﬁe -same has been filed and is
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pending for con51derat10n and pass aureasoned and~Speakmg order as per rules and
. . P 54 - ‘w‘"r f
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regulations W1th1n a perlod of 51x »weeks fromfthg,date of receipt of copy of this
He Wi e M‘M.’

order I make it clear that if after such con51derat10n the grlevance of applicant is
found to be genuine and she is otherwise entitled then expeditious steps be taken to

release the family pension within a further period of six weeks from the date of

such consideration. I make it clear that if in the meantime the said representation
"'»"ha"s"’-‘allready been disposed of then the result thereof be communicated to the

" applicant within a period of two weeks.

5. With the aforesaid observation and direction, this O.A. stands disposed of.

No costs.
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. 6. As prayed for by the Ld. Counsel for the applicants, copy of this order, along

with paperbook be transmitted to Respondent"Nos. 3, 5 and 6, for which, he

undertakes to deposit the cost with the Registry within a week.

7 Copies of this order be handed over to the Ld. Counsel for the parties.
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